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CENTRAL ADMILISTRATIVE TATLJNAL:GJ#AHATT BENGH, GUWAHATI o

ORIGINAL APPLICATION Nu. 188 oF ioos, ’

-VS -

" Union of India & Ors.....

For the Applicant(s)

Iir.B.K,Sharma

R APPLICANT(S)

- RESPONDENT (S)

Mr.S$.C.Biswas

 Mr.K.Bhattacharyya.

For the Respondent(s)

OFFICE NOTE =
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Mr.A.K.Choudhury, Addl.C.G.S.C.

-
»

CT T T T TORDER T T T T T TT T

Mr.B.K.Sharma for the applicant.

Mr,A.K.ChoudhuryAddl.C.G.5.C. for

respondents on notice,

t
Leave/join~ in sincle applica- ,

tion granted. In view of pending QO.A.

No.168 of 1995 application admitted,
Respondents to file written statement

" on orbefore 13-11-95, Pending further .

order the operation of the order con-
tainthe letters dated 26-7-95 and
31-7=95 is hereby stayed., Liberty to
respondents to file show cause and
seck modification?al’advised. Retun-
nable on 13~11-95.,
Adjourned to '13=11-95,
Viftiizézghan

éé%%ﬁi



(\) - | .. O.A.NO. /28 /95 .

~ 14.11.95 Mr B.K.Sharma for the appli=
| cant. _ '
Mr A.K.Choudhury,Addl.X.G.S.C
for the respondents. |
At the request of 1earned Addl.

-

C+GeSsC time gra_nted for written
statement:. ]
_ 2d journed for orders to
A 8.1.1996, S

. : S ' M@ﬁ N ‘ " Vice~Chairman



0.A.NOs qu /1995

N 8-1-96 | -
Mr.B.Ks.Sharma for -:.: andlicant.

Mr.Amk.Addl,C;G;S,Cd for 4i @ TEsSPONUENtS.

“djourned for ordere 0 19-2-~96. .

v
leerty to file counuer.
. MemPer : Vice-Chairman
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19-2-~96

im

MI oS¢ Sharxma for t
ML eAeKeChoudhlry s

the respondents.

hearing ©

s

Mmember

ho applidante
Addl.C.G.S.C..for
To be listed £OT

Q/

Vvice-Chairman
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25.4.96

Qe

nkm

Mr A.K. Choughury, lcarned Addl.
C.G.S.C. is present.

Mr S. Sarma is present for Mr B.K.
Sharma, learned counsel for the applicant.

Written statement has been filed.
O.A. ready for hearing.

List for hearing on 7.6.96.

Member '




17.7.96

~ 0.A.No.188/95

v ¥
Learned counsel Mr K.S. Bhattacharjee
for the applicants and learned Addl. C.G.S.C.,
Mr A.K. Choudhury for the respondents.

In the course of submission during the

hearing of this O.A., learned counsel Mr

" Bhattacharjee appearing for the applicants in the

O.A. had placed reliance among others on the
following orders of the Guwahati Bench of the
Central Administrative Tribunal in support of his
contention that Special Compensatory - (Remote
Locality) Allowance is admissible simultaneously
with the Field Service Concession to the civilian
employees working under the Military Engineering
Service:

1). Order dated 29.3.1994 in 0.A.No.48(G)/89

- D.B. Sonar and others -vs- Union of India.

2) Order dated 30.8.1994 in O.A.No.174/93 -
Satish Ch Omar -vs- Union of India.

After the hearing was over it was noticed
that the order dated 25.4.1996 passed by the Hon'ble
Supreme Court in SLP (CC No.1821) (in Union
of India and others -vs- D.,B. Sonar and others)
arising from order dated 17.11.1995 of Guwahati
Bench in R.A.N0.3/95 in 0.A.N0.48(G)/89 had been
received. This order could not be discussed during
the course of hearing. Hence in order to give
opportunity to the both the sides the O.A. has

been placed for being spoken to.

After hearing‘the counsel for the parties
it is ordered that the judgment in the O.A. already
heard will be delivered after receipt of the final
order from the Hon'ble Supreme Court in the above
mentioned SLP, namely, Union of India and others-

-vs- D.B. Sonar and others.

Copy of the order may be furnished
to the counsel for the parties.

Member



DATE" COURT's ORDER |
‘.
12.7.96 Mr.A.K.Choudhury, learned Addl.C.G.S.C. present
- and informs that Mr. K.Bhét_tacharjeé has some
personal difficulties today and requests - for
listing ‘the matter in next week.
List on 17.7.96 for hearing (.'For being
spoken ‘to'). ' |
, Meﬁr
trd




0.A.No. /QQ/?J’ )

5.7.96 Mr K.Bhattacharjee for the applicant.
Mr  A.K.Choudhury,Addl.C.G.S.C for the
res P Bh T s10n

axapmeaks of both the counsel heard
and concluded. Judgment reserved.

b

Meﬁber
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on 0. 1L

7.6.96 Mr. K.Bhattachérjee for the applicants.
o ‘Mr. A.K.Choudhury, Addl. C.G.S.C. for the -
' reébondents;
Hearing adjourned to 25.6.96.
Member (J) - Member(;@
trd.
25696 Loarncd counsel HrsiteBhattacharfes for
the applicant, MesdsKsChoudhury, “ddi+CeGeale
Lfor the rospondeontas ,
List for hearing on 5-7+%6 bosore Singls
~ Banch. :
o

HMesbez |



/ : | ~ 0.ANo. /93/9{ S\F o

/ S
S 25.6.97 None present. List for hearing on 6.8.97.
Member
o 19-8-97

nkm
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& bime ¢ ogusmmn. £577 T

Won Wlesd

20.8.97 Heard Mr K.Bhattacharjee for the
applicant and Mr A.K.Choudhury, learned
Addl«C.0.8.C for the respondents.

counsel of both sides have comple=
ted their submissions. Hearing concluded.

Judgment reserved.

od*]

Judgment and order pronounced.
Q’ - -

10-9-97 B Application is disposed of in terms
of the direction contained in the
order. No order as to costs,

ﬁemg@'er
' P9
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.

Date of Order : This theijijbay of September.1997.
a0 . , : ' ,

e . o ol e
"Shrl G.L.Sanglyine,Administrative Member.

0.A.NO. 168 of 1995. |
Sri Tikendrajit Brahma & 23 others

- Versus =
Union of Indiz & Crs. .

e

. Appliéanis ;

re

. ReSpoﬁdeﬁts

 C.A.NO. 183 of 1995.

sri Gangadhar Kalita & 18 others « + « Applicants
-~ Versus = ‘
Union of India & Ors. « . <Respondents

O:hNO. 184 of 1995
Sri Baikuntha Das & 14 others .
- Versus «
Union of Indis & Ors. « + «Respondents

. Applicants

!
0.2.N0.185 of 1985. 1
>

Sri'P.R.Rajak & 11 others « e .ApplicanFs ?
' - Versus = . . S
Union of India & Ors. . « « Respondents.

|
O.2.NO. 186 of 1995.

Sri K.K.Chcudhury & 26 others « « « Applicants.
- Versus = ' o »
Union c¢f Indis & Ors. o o« e Respondénts.
C.A.NO. 187 of 1995. - ' ‘
Sri Tapeswar Singh & 16 others ' « « JApplicants
- Versus = : }1
Union of India & Ore. e o o Resandeﬁts‘
i
Co’iaNOn 188 Of 19950 E
Sri Prem Kumar Eaichye & 23 others . . .Applicants
« Versus « '
Unicn of Inéiaf& Coee ¢ o . o e Respcndénts
C.2.KG. 185 of 19%5. o
Sri Mahendre Kumar Des & 21 cthers « o« eApplicants.
- Versus - ‘ ' ,
Union c¢f India & Crse . « -Respondents

contdce o2
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:?sfi'Narendra Pandey &2 °ther3' Co

5

, 3» Garrison Engineer.

... 3+ Garrison Engineer, -

'2.The Chief Eagineer = o i

.Ao NQO 190 Of 19950 i{«'

'

\ ol e o Applicants

1.Union of Indid St A
.represented by . ‘the Secretary to I
the Govtes of India, Ministry ‘of i y v
- pefence . (Engineer-in-chief Branch) =~ ' B
Army Head Quarters. New, Delhi. . _ ,

G e e -l |

: Eastern Command, . Headqnarter.Calcutta.;

I

859 ‘Engineer Works section : A
c/o 99 A.P.O. : _ - .

‘4. Controller of Defence Accounts, | ;

Gauhati . « -« « Respondents !
O.A.NC. 191 of 1995, - ) ) i
Sri Rajat Kanti Dey & 24 others e o o Applicants.

1. Union of India

2. The Chief Engineer, -
Eastern Command,
HeQe« Calcutta.

859 Engineer Works Section,
C/o 99 A.P.O.

4. Controller of Defence Accounts,

Gauhati ' . « o o Respondents. v ; :
O.A.NO. 192 of 1995. T%
Sri Jugal Das & 24 others + « o Applicants %‘

- Versus =
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q.
Calcutta.

3. Garrison Engineer,
859 Engineer Works Section
c/o 99 A.P.O.

4. Controller of Defence Aoccunts, i1
Gauhati‘o e o .Respondents

e 1t v gty

O.A.No. 193 of 1995.
Sri Ananda Ch. Sarma & 22 others « + « Applicants
- Versus =
1. Union of India

2. The Chief Engineer,
-Bastern Command, H.Q.
‘Calcduttas. P

3. Garrison Engineer,
859 Engineer Works .Section }
c/o 99 A P.O. .« o « Respondents’ ‘

- contd.. 3
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. OshAeNO. 194 of 1995 o v
Sci Anil Ch. Sarkar & 23 others. s e e e Applicahts.;'
‘,“,““ f'-Versus -- B Loy
1. Union of India : 3f33 "i
20 The Chief Engineer. . ' ' R }"\

Eastern Command H.Q. SR
Calcutta. . o IREERE
3. Garrison Engineer, S
859 Engineer Works Section, Lt
C/0 99 A.P.O. : T

- 4. Controller of Defence Accounts S

. Gauhati. . « « Respondents.
0.A.NO. 195 of 1995. .
William Smith & 21 others ' . + « Applicants.-

= Versus -~
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q.
Calcutta.
3. garrison Engineer,
859 BEngineer Works Section ' : e
Cc/0 99 A.P.O. :

-4+ Controller of Defence Accounts,

Gauhati + « « Respondents
O.A. No. 196 of 1995. S

Sri Someswar Bhuyan & 24 others o o o Applicénts
- Vermus = : “1;;_

1. Union of India

2. The Chief Engineer,
Bastern Command H.Q.
Calcutta.

3. Garrison Engineer,
859 Engineer Works Section C/0 99 A.P.O.

4. Controller of Defence Accounts.
Gauhatdi .

O.A.NO. 197 of 1995.
Sri C.K.Janardhar & 24 others
- Versus =
diunion of India & Others

2. The Chief Engineer,
Eastern Command H.Q.,Calcutta.

3. Garrison Engineer,
859 Engineer Works Section C/0 99 A.P.O.

4. Controller of Defence Accounts

e« o « Applicant

« « o Respondents

Gauhati . o« o+ o Res;pondents
Advocates for all the applicants s Sri B.K.Sharma &
.Bhattacharjee
Advocate for all the respondents s Sri A.K.Choudhury,
MdlvaGoSoCo
contdeoéd
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The epplicants 1n‘the above mentioned 16 (sixteenﬁ
original Applications arevemployees undem the’ Military
Engineering Service and posted in vericus places in the
State of Arunachal Pradesh. Permission to submit combined :
applications had been granted. Facts and law involved in _;h

these applications are same and therefore. for the sake | é

of convenience the orig;nal Applications are disposed of

by this common order.

2. "The speciel Compensatory (Remote Locality)
.Allowance was paid to the'Defence‘61vilian employees | §f
posted in the NEWLY DEFINED FIELD AREAS and MODIFIED }
FIELD AREAS with effect fromv1.4.1993 vide Ministry of
Defence No.8/37269/AG/PS-3(a)/165/D (Pay/Services)
dated 31.1.1995 asefollows s

i) Defence civilian employees serving
in the newly defined field areas will
‘continue to be extended the ccncession

- enumerated in Annexure °'C® to Govt
letter -No.A/02586/AG/PS 3(a)/97-5/D
(Pay/Services) dt 25 Jan *64. Defence
civilians employees serving in Newly
Defined Field Areas will continue to
be extended the concessions enumerated
in Appendix °*B' to Govt letter No. AP
‘zsvsz/aq/ps 3(a)/146-5/2/D(Pay/Services)
dt 2nd March 1968.

ii) In addition to above, the Defence Ef
I

- a e sme o brane -

civilians employees serving in the

newly defined Field Areas and Modified
field areas will be entitled to payment

of Special Compensatory (Remote Locality) !
Allcwance and other allowances as '
admissible to defence civilians as per
the existing instructions issued by :
this Ministry from time tc time."

The date of effect of the above crder was substituted
by corrigendum No. B/37269/AQ/PS—3(a)/1862/D(Pay)/Serv1ces)i
dated 12.9.1995 as below 3 ’_T

“These orders will come into fcrce |

w,e.f the date of issue of this letter

4. .

contd...gf
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,

namely w.e.f. 31 1. 95 In. other uorda.
no recovery will be made on account .

e

.-~ of concessions like free rations/free .. |

' single accommodation etc. already

" availed of by Defence Civilians as. pa‘rf.

¢ of Field Service Concessions from:

104 93 to 31.1.95. SiMilarIYo nO pamnt

on account of SDA/SCA/SCA(RL) will
also be made from 1.4.93 to- 30.1.95.

' o
Further amendment had been made to the 1etter dated

31.1.1995 above ‘vide Ministry of Defence lette: No.B/

‘ 37269/AG/PS-3(a)/?BOOD(Pay/Services) dated 17.4 1995 -

insofar as 1t relates to employees pos;ed‘in the Newly

as below 3

*The Defence Civilian employees. serviug

in the newly defined modified Field
areas,will continue to be entitled
to the Special Compensatory (Remote

Locality) Allowance and other allowance

as admissible to defence Civilians, -
as hithertofore, under - existing
instructions issued by this Ministry
from time to time. However,in respect
of Defence Civilians employees in the
newly defined Field Areas, Special -

Compensatory (Remote Locality) Allow- .

. ance and other allowances are not ?}
concurrently admissible alongWIth
Field Service- Cbncessions. ,

3. Heard Mr K.Bhattachar jee, learned counsel for the -

aﬁplicants in each Original Application and Mr A.K.
Choudhury, learned Addl.c,c.s.c for ihe respondents. The ,
applicants are Defence civilian employees posted in
various places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely;.Free
Ration, Free Single acccmmodation etc. provided by the
respondents. Therefore, in terms of the aforesaid letter
dated 17 .4.1995 they are not entitled to the payﬁent of

Rkl
Special Compensatory (Remote focality) Allowance, SCA for

- Defined Pield Areas and newly‘defined Hodified Field Areas ﬁ!

|

short, in addition to FSC. zccordingly the amount of QC&$JQ

pald for the period from 1.4.1993 to 31.1.1995 was not

contdess 61
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Union of India & others vs. B. Prasad.} .s.o and others.

1997 C (L&S) 1055. the Hon'ble Supreme Court had. held
that pto 17 .4.1995 Special Duty Allowance md Field '
Area Special COmpensatory (Remote Locality) Allowance -

are‘admissible.together. Thus the applicanta:are _f:

‘entitled to payment of SCARY.

4. The cause of action arose out of the order

n e

'No;pay/01 dated 25.1.1995 issued by CDA, Gwuhati; that -

“is- controller of Defence Accounts. Gauhati‘and the
order dated 31.7.95 issued by the Accounta=0ff1cer of
the area Apcounts Ooffice, Shillong. A tnssle ‘Was going

on between the administrative authorities of the'.

respondents 1 to 3 in one hand and the Auditfand'hccounts‘

authorities on the other over the question of payment
' ®e) ‘ ;

of SCA,alongwith FSC. The CDA, Gwuhati wrote in his
No .Pay/01 dated 26.7.95

*In view of pending clarification
regarding application of provisions
of Min of Defence letter dt.31-1-95
and 17-4-95 payment on account of
SCA(RL) for the period 1-4-93 onwards
already made is irregular and unau-
thorised and requiring recovery in
lumpsum from the ensuing pay bills
without any consiﬁeration and inti-
mated to this. AO oni
already bsen instructed
recovery in- lumpmsum. B

1 e o e T

b




. ,,As per Min of Def letter dated 13-1-95
‘certain Area -of Arunachal Pradest have been °
. classified both Field and Modified Field Area
. as well. Please intimate specific authority
classifying your office location in Modified
" f£ield Area. If located in modified field area,
facility of FSC may be stopped forthwith and
recovery if any from 1-2-95 on account-of ¢ost -
- "of Free Ration/Single accommodation may be
 effected before allowing SCA(RL).
. In future advice of your AAO.CE on financial
matter may inveriable be accepted to avoid any
com-licatlon which has arisen now."

The Accounts 0fficer, Shillong followed it up as below.

“The recoveries may please be effected from
the concerned indirected involved in the
following bills to comply will be directive
of the CDA Guwahati.

1) 01/Cash/30 dt.29-5-95, ’
2) 01/cash/31 dt. 29-5-95,
~3) .02/Cash/73 dt. 27-5-95,
" 4) 03/cash/51 at 17-5-95

'8) 05/Cash/19 dt. 26-5=95

6) 01/Cash/71 dt.30~6=95

The SX-S?Y bill bearing voucher No.O1 Cash/

69 dt. 29-5-95"on account of vayment of SCA(RL)
is returned unpassed for the reason stated
above.,"

Operation of the above two orders have been stayed by

the Tribunal at admission of the present original appli=-

cations,
Se

The decision of the Tribunal in S.C.Omar{Supra)

was based on the its decision in D.B.Sonall and others.

SLP N0.17254 of 1995 filed by the respondents was dismi-

ssed by

liberty

the Hon'ble Supreme Court on 24-7-1995 with

to file Review Application. Review Application

No.18 of 1995 filed by the respondents was dismissed

by the Tribunal on 20-11-1995. D.B.Sonar and others,
RA 3/95(0.A.48/69)and RA 4/95(0A 49/89), and some of the

other cases referred to by Mr.K.Bhattacharjee were
subject matter in Union of India and others vs.
B.Prasad, B..S5.0 and others(Supra). The aforesaid
letter dated 17.4.1995 was under consideration

by the Hon'ble Supreme Court in that case, The

Hon'ble Supreme Court had held in the Order dated

contd/-gd
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‘Supreme Conrt ‘to modify the order dated 17 .4.1995 and

I

'17.2 1997 1n that case that upto 17.4 1995 ‘the emp1oyees,.ﬁ
"ﬁare entitled to both the Special Duty Allowance and

“the Field Area Special Compens r (RO te Locality)

My/,_,._,..—

e'jk 13T e and thereafter to only one Special allowance
in‘terms of theleforesaid order_dated 17q4.1995.Further.

ﬂaé fegarde:péynent of special Duty Allowance to Defence-_

civilian emp10yees posted in Field Areas and in Modified

Field Areas. the Government was directed by the Hon'ble

issne the neceseary oortigendnm. It was also directed
that Union of India is not entitled toc . recover any
payments made of the perfod prior to 17.4.1995. In the
impugned‘order*No.Pay/OI'dated 26.7 .1995 the CDA nad
referred to the 1etter dated 13.1.1995 issued by the
Ministry of Defence classifying certain areas of Aruna-
chal Pradesh es‘?ield_hreas.and_Modified Field Areas
end sought clerifioation-as mentioned‘therein. Mr A.K.
choudbufy. learned Addl;c.G.s.C submittedAthat classi-

fioations of‘areas-were made under letter deted 13.1.19%4

‘ahd not dated 13.1.1995. Mr K.Bhattacharjee submitted

- that the applicants were posted in Modified Field Areas.

Apart from this clarification, the CDA also sought : 74

clarification regarding the aforesaid order dated
17 .4.1995. The impugned actions of the CDA and the

Accounts Officer were taken by them pending clarification

- of the order dated 31.1.95 and dated 17 .4.1995 by the

authorities under the"respondents No.l tc 3. From the

impugned order No.pM/1/306-CI dated 31.7.95 1ssued:by

‘Area Accounts Office, Shillong the recovery ordered

to be made relates to the payment of Special Compen-

satory (RL) Allowance made from 4/93 to 1/95 through

contd...9
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the vouchers mentioned therein. In some of the original
applications under consideration however, the CDA,
Gauhati was not made a respondent while in all the
Criginal Applications the Accounts Officef. Area Accounts
Office, sShillong was not made a respcndent. In the‘facts
andﬂéircgmstances stated abéve the respcondents 1 to 3

are directed tc communicate to the CDA, Gauhati the

clarifications sought for by him in the impugned order

dated 26.7.95 as mentioned above as soon as it may bec
possible. On receipt cf the communicaticn from the
respcndents the CDA, Gauhati shall take appropriatc ection
1mmediately. Till such action is taken by him, the
oberation-of the impugned ofders in each Original
Appiication shall remain suspended.

ﬁith the above directions, the original aphiicé«
tions Qd@cr_ébnsiéeraiiOn are disposcd ci. No crioer os

tC Ccosts .

¢ i e PR
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AUHATI BEKCH:

Les 2
| @
- ~

Guwetisfl Bead

| originahl‘ Application No. \8'87/95.

IN THE_M'ATTER QF

‘Sri Prem Kumar Béj.shyé and Ors,
| eeeses Applicants.
- Vg =
Union of India -and Ors.
sesee. Respondents .

It is respectfully submitted for the applicants -

1) That the applicants have submitted a joint

petition séekihg relief of payment of allowances

.and service beneflte as admigslble to c1vilan

N\

central Government employees in terms of Office

memoranda dated 14-12-83 and 1-12-88 of the

Ministry of Finance (Deptt. of Expenditure) of Govt.

OfVIndiao'

2) : That from facts of the case, it would be
clear that all the appliéants have a common cause -
and interest in it and as such the jo‘int apb’l_icantion

deserves to be entertsined as provided by Rule 4(5)

of the procedure Rulés.

In these premises it is preyed that the

Hon' ble Tribunal may be graciously pleased to permit

filing of single application by all the applicants

jointly for ends of justice.

Dated the =

C,“ SRR IO é‘z‘fﬂfu()
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comn of &v?&fﬁé/[....772..‘....43L14/{.,mf..anplcveﬂa

under the Garriecon Encinecer, 859 Encdineere Works

cection C/0 99 4.P.0., do hereby verify thet the
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contente ag para

apclication are true to my kKnowledge and belief,
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| APEIDIX A :
. FOR3
FORM I :
APPLICATION UNDER SACTION 19 OF THE ADMINISTRATIVA
‘ TRIBUNAL ACT :1985 :

Title of the case isri Prem Kimar Baiéhya
& others

cesesscdpplicants.

pae—]

. “Vem
‘Unio n of India & others.

o0 vee -_&Eg’;-andentS '

INDEX
S1l.No. Bescription of documentévrelied upon - Page No.
1e.Application - ‘ = 1-8
2 innexure A :Copy of letter dt.26.12.95 -~ 9=10
3. nnexuwe B ¢ Copy of letter dt? 31795 °  11-12 '
4, Anexure C : Memo dt. 4. 12,83 13-
5e Armexu-re.n : M emo dtel.12.88 14=15

Note : Other documents refered &4 to in the application
" are seized and possessed by and happen to be in

the control, custody and power of respondaents being

correspondence exchanged in official channal

and may be required to be produFed by respondents.

|

ST
(TASI &y favy
SIGNATURL OF APPLICANT.

FOR USA IN TRIBUNAL'S OFFICE ¢

DATE OF FILING ‘("‘"3_ TONATURS ¢
FOR R&GISTRAR ¢
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IN THE CENTRaL ADMINISTRATIVE TRIBUNAL:GAUHATI BENCH: -

1) gri Prem Kumar{Baishya son .0of Late T Pdlghga,
2) &ri B.,M. Patheak son-of Late S M. Pathak,.
3y eri Bijay. hala Das son of Orl'n.C. Das,
4) cri C,handreswar Prdqqd qon of ¢eri p,P.Sah,
5)-§ri Dili Ram son. of Late Q.Pru5ad,
o ' 6) ¢ri Ram Nath Rem son of Late § D.Ram,
' 4 T) cri B.R,Bdsumgtary son of Late L.R.Basumatary.
8) &fri Krishno IMahato son of‘Sfi G Jiahato,
9} Sri Rem Babu Rai son of Sri B.D.2ai,
10) &ri Jiten' Kalita son of Late G.K.Xalita,
'11)sri SeR.Rava son of late D.Rava,
12)$ri RsChowdhary son of Late G.B.Chowdhary,
- 13) 6ri R.H.Singh son of Late D.Singh,
14) sri Tamoﬁnlsh&d son of Late Hurmohan Baishva,
15) eri Sehab’ Rai son of Hdrlhqr Rai,
16) ¢ri Bhikam Gowala son of L&te Ram awadh, .
17) sri Shyam Kishore &ingh son of. sri Goli cihgh,
18) ri G.R.Kishore $ingh son of ¢ri Goli fingh,
18) Sri ®.R. Thapa son of Dhan Bahadur,
20) ari J.Kisku son of Khala Kiéku Bilbuni,
21) eri Boglu Rai son of Billari Rai,
22) eri Dilip Belong son of Late Lal Mobon Lelong,
‘23)ﬂri B.X.Nath son of Trilochan Nath,
24) ari Dilip | "

eesees all employed in’
‘Rupa E/N

under the -.

(‘ 2)&’3! g*\*‘a{“-.% _--(cs_"-\\D
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under the Garrison Engineer,

859 Engineer ‘W_ork's “ection C/0.
99 ﬂoPoOc

1.

3.

4.

s 8 s 0 s 00 AppliCcﬁntQ ™

- Vg -
Union of India

represented by the Secretary to
the Governmentjof India, Ministry
of’ Defence (Eng ineer-in—-c.‘hi efts-
ﬁr@anch, army Head Quar.ters(c
New Delhi,

The Chief Engineer,

Eastern Command I—Z.Q.v,'

Calcutte, |

Garrison Engineer,

859 Engineer Works Cectidn

C/O 99 htPUo
Controller of Defence, -

~ocounts, Gauvhatie.

*® ® e -ﬂGﬁEOndentS A

ey s e e i

Details of appliccetion

1. Particulers of order ageinst which the application

is made

Letter No. ¥14/1/306-CI dt. 31-7-95 issued by

sccounts officer directed to recovery special

: v
compensatary (CRIL) allowance from'l.-'.-/93 to 1/95.

2. Juris dictio_p of

the Tribunal -

The applicants declare that the subject matter of

\

the order eeeve...3/

(s g e (o



A - - 3 - . .
the order ageinst which they want redressal is
within the jurisdiction of the Tribunal.

1 .

3. Limitstion : ,
The tcqg)plic:&xm:s; further declare thet the application
is within the limituation period prescribed in
section'?l of the ‘ﬂdl’nini'stfdti}‘VE? Tribunal act.,

1985.

4, Facts of the Case 3

1) That the applicants are civilian defence
employ ees of Military Engineer Services Depart-
ment employed under l'th.e respondents and as such

the applicants @re posted to work at high altitu-

des of arunachal Pradesh, a hard, remote and
costly area where necessities and essential ‘

cervices of life are very scarce and are abailable .

! . . i ) - ) 3 .
only on paying abnormally hig prices.

'2) . That the Centrgl Government ordé:_ed for
payment gf special du'ty and special compensatory
(Remote locality) éllowanéei to its employ ces
posted in the Nbrth-;eastern .Région of the country
to attract postings to this remote. and costly
1o¢ali‘Fy; The field service concessions were

extended to the civilians by the Government- of

' In;iia, Ministry of Defence vide their letter

dated 0000..4/

C%-‘f"f«( >* e CQ:N;
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dated 25-1-64 as amended from time to time. The'

.-applicant are in receipt of Modified field .

-service concessions. Similar concessions are also

being paid to GREF staff posted to this area.

1

3y . That the need for attracting and retaining
the services of competent staff for service in the
North Eastern Regilon comprising the seven states

including Arunachal Pr'adésh was engaging attention

of the Government and with & view to review the
esisting allowances and service benefits to enploy ees
posted in this region, & committee under the

Chairmanship of Secretary, Department of personnel

and Administrative Reforms was appointed and

after considering carefully the recommendations

- of the Committee, the President of Tndia was pleased

to decide in favour of allowances and benefitg
being continued as modified by Goverhment of India

Office Memorandum @@ No. 20014/2/83-E.IV of Ministry

" of Finance (Depwatment of Expenditure) issued on

14-12-83. Subsequent thereafter another office

Memorandum being No. 20014/16/86/E.IV/E.II(E)
dated 1-12-88 was issued making some improvements in

allowances «nd facilities to emplovees posted in

this rejyion.

4) T}'}at SUCI’] 20000 '5/

4 o . . ' _
(s e sy



4
’

. 4) ; That.subh élloweﬁées ahd‘fc¢ili£;es were
admitted by the sudit authorities in the past.
Reference in this>connection~mdy'b§ mede to letter-
’b.'1350/}¢2623/ﬁic(3) déied 20-2-87 of the CuNuEe
Texpur whereby Vinistry of Finance,‘Dep&rtmeht of’ﬁxpéndi—
-ture.office?ﬁsﬂorondum No . 200414/3/83~DIV dated
29-10-86 sent under CE,Q7,WGQ,L‘~qud€d to the

respdn&ent No. 3. Reference in thig connection may

d EN

alqo be mede to tho}Ylnl%trV of Finance, Depurtment :

of Echnélture oificel emorandum . No . 20@14/4/86-
E-IV dutéd 23-9-85 maclng special mention of the

employ ees posted in Arunachal Pradesh and to letter

‘Ho. Pay/24/IV/PC dated 20-2-87 of the (,D.a,,Caubati,

_ J)‘ That, hOWeﬁer, iﬁISO fér asrspgcial
égmgen;atincvdlloancehis‘coﬁcerned, the C;D.A.
Geuhatl as per letteL1J/€ dt. 31.1.95 ;nd 17 .4 .95
alioweo(the»appllcants to w1thdruw the benefits with
etfect Lrow 1-4-93 1nqtcud of 1- 17—83 The apolicantS’
begs ‘to stucc Lﬂut thcy have WlthOlcw ths Quld
’.b&nerlte as Cer the Order of th authorlty,.from ‘

'

1—4—03 under’ prOLESL

N
6) Be it stated here thet with regard to
.epecial duly allowance s per memo dt. 14-12-83, - .

-

and 1-12-88, the epplicants has Filed & petition No.
Oeie NO . and efter hearing the matter vour
lordship was pleasea to'dismisssdgthg petition
e .
on 3.7-95,
’

)ccntd..;..~--b/

.q\})

-

-fp bay) e
g vt g cvfi!‘?d
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D That on the long ;h.:‘art of july the petitioner
was informed by the office that CDA& Geuhati vide its
letter No. P@}?/Ol/f datadFZb,J -95 hase diz_:_.e.cteci the
Co™eE., Tezpur S 'recovery the seid amount of 2.C.a
which was paid to the applicants w.e.f. 1-4-93 to
1/95 pending clesrification. from ninietry of Defence..
The aresr price to 31.1.95 }wilvl be pald after receipt
-of clarification from the Ministry.

n
B

(Copies of letter dt. 26.7. and 31.7.95
are onclosed hereto and marked as I

Annexure- & and B.)

8) ' That the applicants begs to state that the
authbri-ty has .alre‘df‘}.y g‘aVe to direction to ite local
audit ciépartment to recovery the =.1d amount as QC;:;

which was paid ¢arlier to the applicants from the.
salaries inspite of the O.M. dated 14-12-83,1.12.38.
(Copies of Quue dt. 14.12.83 and 1.12.38

are enclosed hereto and marked as

annexure C& D)+ -

5. Grounds ‘for relief with legal provisions :

i) T . ;E‘o‘r that the 'upp'lic_a-n'ts; are entitled to
_spe,cial éompensa'tomf a.llowénc':es as per 'o,-‘fic'e'
menoranda dt, 14.12‘.83}' 1.12.88 in as rPuch

as the said memore;;ndg have been made app}icéble _‘
& all civilian centrol Govt. employ ees and
- ceannot be di‘svcriminated acainst.

Con'td.o.._.... 07/

A

e T RN
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i1y " For that the Ciepart'mevntal- authoriﬁies 'he}v’e
been ceized of the matcer sincé after
1--12-83; \iﬁitié\lly b}f'ma!ii‘ng payments in
ra‘c'c’:ordance»with foice memorandum dt. .
1121"-‘12-;83, thereaf£ér by _making'ordei‘s stop-
-iﬁg such paymbeﬁt's and directing for ‘
, ; : _ X _
récovery of amounts &lready paid that to
.'withc;\it seekihg' any éldrefication is
gr;;)ss: viglation. of- the applicants }ri‘gl*;t
which is guarvanteed under the constitution

of India. ' ) BN

iii')" Fof that hotwi‘{:hst‘anding péyr;ient of Ca to
| the G??i%i:F .persc;na‘l.' they being entitled té
.»allowénc es’ and benefits under QLK. dt."
14;-12'-83 and 1—12-é8 ‘also, the ép%_':licant
qre aiso en;tit”i ecﬁ :’to such allowances and
benefits, effective .jjffom 1-12-83 but the -
r;ume wes: 'givénbélffect from 1,4.93 %@ﬁf\
which depriv.ed thefépplicants ffc-)m their
| legitimati r_ight,
iv) - | ,-?or that the récpc.:»ndent' féil to 'undez;*stan'd
the Ord:'e‘r:: dt. 3-"’1 --95- passed by this Hon'ble .
‘ 'Tribunai in letter -and s'prit' as such ‘the‘ .
" Respondent viséi;ed a difsction to recovery
the Cs ﬁrom ‘the applica'nt, which is ‘
rtxiécarriage & justice toward the ‘applicants.

’ : ~.

V) o ¥or that the applicants being postes to
high altitude of Arunachal Pradesh, the
necessities and eeee

. :- o n;p;% 2l e A



N

-8 -
.

‘ necessities and es-s'ehtial-. services of life
| are care at si;i.c}'x places and are availsble
. o'nly or- payment of abnormally hich prices

‘ wﬁich is far, what unless the applicants a_fe

, * compensated by _méking payment.of allowances’

lamci service .ben:efits as per office memoran da

o dt;_~ 14-12-83 end 1-12-88, they shall have to

| face gravé.‘ Injustice and se.fious irijury -
fcl;uat desided to bé.rer‘n'edi‘ed by protecting
- them from the v:.de at discrimination that

vis guaranteed to them as citizen/public

anpl‘byees‘ undér Articles 14 and 16 of the

constitute,

6. Details of Remedies Exhausted

‘The applicents declare that they have awaited at
‘all renedies awaitable to them under the relevant
service rules etc, d's'.would be revealed from

‘paragrophy 4 above.

7. Matters not previously filed or pending with

v

axv_other Court ; o , :

The applicants further declare that they have
not previousiy\ filed any application, writ
petition or suit regarding the matter to respect

of shich this ‘applica'tion has been made, before

\

/ | .v am’ COUI't 00.0.009/

- e ngg _é"f“f“
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any court or any other authority or any other
Bench of the Tribunal nor any such applicaticn,

Writ petition or suit is pendigg before ény as them.

8. Relief Sought :
| Th}e respondents rrlay be‘o::;dered/dir'ected to pay to
‘appiicant the special éompansatiné; allowances
in accordance with 0.M. dt. 14-12-83 and ‘1-12—8_8_
of 'ﬁh'e Central Government as réferr-ed above and be
further pleased tp set aside and Quashed the Order

dt. 26.7.95 (- Annexufe -i) and 31.7.95 (Annexure-B) .

9. Interim Order if any prayed for s

'I‘hehresbcﬁdent ma'y be directed ﬁot to give effect
of letter dt. 26.7.95 issued the $r. A.0.(D) and
letter dt. 31-7-95 issued by @.0. and also be direc-
ted not teo recover the arrear’ amouht paid to the
applicant pending ﬁhe clarefication_ from the Ministry

of Defence,
10. In the event of abplication being sent by
registered post etc. :- Not applicable .

11, Particuldars of Postal Order

of P.O. NO, _g_g_‘,gzvuf - _GEEEE
filed in réspect of applicatiom

’??é& date "716 " issued by Gauhati Head
h ' - ‘post ‘.offi‘ce fee kse 50/~
~ .payable at Géuhati is

'a1'r1'n.@_< ed hereto.,

12, List of enclosers '+ Annexure. A e 3

éontd._ ceseell/

- U—%lst“;ﬁ 50ve éé«b
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I, $ri Prem Kumar Baishya son of Late T.5.8

Baishya, employeed under the Garrison Engineer, 859

- Engineer Works Section C/0 99 A.P.0. do hereby verify

that tﬁe contents as para [/, £ 7.
of the application are true to my personal knowledge and

paras 2,3,5 are believed to be true on lejal advice and

‘that I have not supported any material fact,

(248t é?m aé* =D -

Dat;_e :-?/W[OZ)/ o $IGNAT URE
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Capy'-af QA Gavhatd lettor No. Pay/01IX égteu 26m1=95 , zaderxnd
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s -

S e ’
-"r.' N

& -+ s;m -.:.mvmm OF 5CA (RL) IN RESPECT OF TNOYSTRLIL STAFFJ

s

P

ft ﬁaa bean Lntimated by ysur AAD GE thgt nynent on“f" -
acouunt sk of 3CA (RL) (alnguith F3C) has besn mads te Induatrial

CBoesanel Psx the pocis Prom 1k4«33 to 31-5-95 {n Iplte cf ~,
dinanresmInt uith qunit, . - RN .

"o b AD. pBE N/0 lotter €L 31~1-55 .und 17-4<05 Dofono: Civilfans < DR
- 80TVAND-nauly definee fudified Fleld Arans ave untitled to.SCA{RLY) o
and  othor . alloupnoes yal 1wl '

93 2nd ne fFiold sarvice canoaaei?n

XU AR cadafosible theugh the Gut, lettur vas ssued on 3106958 0

wita

-

| -+ The onse regardint navment of, arraart 'enecoountSCAY (ALY ‘Pas

the pardod 1w4-23 gy S1=1-95 ond pocavoery of ssst af Fraa Ratian/
dinale. acosmomasi,tion alregdy availad Lo ypses rafurone2-uith .0
highar audlt autherity Por olariticatien 1 cundullation of Mip.

of Dofancne [he cucs ic btill undo: censisreanizn wien Mn o sf .
Gefnnse and in weantime Lt hns Leen decidni that. vrecovsry of gést’

of .Lree. . ratiw n/singla povoauwarubion alrcady availod prier te .

C e 1e05 mazy net bo mgdzy 3lailarly and payment on accaunt af |

o SCA/RCA/3BA ey net he nada Por the paried 1=4=23 tg 3T=1=95
peymmn.. unP le2-95 \ay 50 admittsd:in Ga88 no iSC(Fres Rgtiun/

- geeonnadatitng Ls heing avalled, L

-
Y : ! . e

CnToT T viow of pending clarificaticn rdgarding upplication of

previctons of “in of Uufuncs lotter db 91=1=95  and 17+~4=95. payment

©on angount of SCA(RQ) for the pariod 1«93 anuards alragdy.mada:4s
izregular and unauthaerisad ond reqQuiring racwsry. ip lumpaln. Prem. -

- ths mnak ensuedng pay bIlla.uithout any censidcrpsien. and intifmgted °
to thls officu. aNU Shillounn gt elraady been’inotracta.' to, ‘

~affact recovery in - lumpesund o : W

P 2
N ]

L AS por Min of Caf Lettar dt 13-1-95 ctrtaln Aroa of Aruncahgl
Mrgdnsh havg bnen claoseifiod beth Fiely and Medificd Field Area’ -
. 05 wella ' Plaate intlngte spocific autherity cla3s4fying yeur”. ™ ' ;
offloo lucatien in NModifigd FLolf .Arma. If logata in modifled =" ¢ -
- fledl area, facility of FSC may bo stopped forthuith and.racaueryu|,
.- 4P any Prep 1~2-95 cn cocnunt of gest «f fFruo thicn[51nqlo SR
‘aaagmmedativy way be sflucted ‘bofore: lenfuing SCARL)e .. 4% "
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ﬁ‘;wﬁkﬂa Accaunts Offica, Zerum Villa
- #.8hilleng 'lettor oo PH/1/306~CI db 31m7-95,

I Sub s3PECTAL CUMACNSATORY (3L) ALLOWARCE FRGi
S a5 T 1795 3 0 SuTeRy ar

Y '

_ 1t has baen dirsctsed Ly the COA Guuahati to raouur thp
amsunt an accuunt of SCA(RLY pasd Prom 4/35 te 1/95 pancing ‘¢)g=
pificabion Prunm Minjetryol Wafunme, The arrsar. soier ta. n.. .
911 95 will bo paid afts. richiptd of clarificativa Praw the
“flndstry, ‘ - : : .

” s

Lo . K& such the paynont mgdu From 4/93 to 1/35 in thé ST
" VeV R afoount tizaugh tnoe follewing.vouchsrs have besn noted .
. *for regevary from tha pay bille e :

rpehg oy ‘.

e Tha recoverden oay pleasa bs 3P723tas from the osnosyed "

.o :indivaote | {nvoled in ‘hs Pollewing hLills tu comnaly will be
‘directive 37 thw LUA Guuahatie '

1) 41/Cash/30 dt 28 5, 95, S T
27 C1/cash /31 db 29,5005 o N
3} 02/cah /73 dt 27,5.95 ' T o
4) 03/Cazh/S1 dt 1745095 .
. . o
§) 0U5/Casii/19 I 265,95 o -
e wB) O1/Cash/T1 dt SUaSe 95, : | e
T e Tna Gy pay bill boearing veoushar Ne. 01/Casin/69 dt LT
#29¢ 6 95en" atcount of Paymant of SCA(HL) f& returned. ynpasced L
o wPer rhe reaesoa atated abavael ' o '
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o .The nced fer attpooting md retoining tho sexvices of compotent
“locre 191' sexvive in the lorth lastein Reglon corprloing the ttutes

{ A8pan, si€fhnleya, Yalipuy, Kagal:nd and Tripuzs ang tie inion

rritories of Arunavhal Pradesh anu Migorea hus been cnpaning the
Lintlon ot the Government for eoue LiE, The Governnent .bad appointed
Jcomndttee under the Chalrmavshiy of woretary, Veparticnt of PCrponmel .. -
Moingstrative feforen, 1o revicw thc exlstdng allowancen and faoc’lie - - .
los adaloelble 10 the varxtous cateporion of Qivilian Centra). Overne

SNy omloyoon Barving the this rexioll & 4o sugreat gsusteovle Linrovoe-

fhiye 100 recommendation of the voumitlee have beol carciully

ehuldorcd by We Gvernmat end ke PiCpldent L8 30w pleruen to
eide 2y followss- : &

1

)

w '»;' (L) Leruro of nogtine/aepuiniiqas

' IThere will be a fixed {tenure ol posting of 3 rc¢oau at a tine .
Cfor olticars-ub Wy teavioo vl U Jewsu of Leos anu & Jeory vt i s
- e for offlocrs with wwie than 10 yenrs of sorvice, Perioug' of '
leave, training, ctw. in ¢xocus ot 15 day per year will be ¢xolu-
ding counting the tenuxe puclod o &/ yeayu, Oflivtrs, cn gomle= .
tlon of the fized tenure cf wervioe mentionce sbove, 1oy be coneie- ..
derod foxr posting to o station of Welr cholec as u3ay as portsible, -
Satlsfastory perforrmance of untics for the prescribed tcnuze in .
- the Hopth Bast shall be glven due recogdtion Ln the wase of
Uooeligiule ofllcers in the mtter of 1. N '

_ Tac. perlos of depuinlow of lhe ¢entral Goverhiuwng ¢t Loy cu
to the ptates/Ulfon Leiritoricu ol the North funtoin Kegpdon wlill

- genorally be doxr 3 ycars which von be extended il caceviicnnl :
068cs Ln exigawics oX fublic wervioe as well ap when the ciployco ..

oomaemed 48 preparcd to siay longere The sdudusible depututiion,
allowance will aloo vontinuc tw be pald auring the period ot
dcputation so extenaed, g . L .

| L (11} yelphitage fof ¢ontral bepu | W; L0ad
o DI YRR LI R s e e o

(8) Tromation tn cadie poutey .
21?) Coputatlon to contral tenure posie; .an

¢ ) couree of tralling ubxoad, _ . e .
. ) ‘ '\
. Ihe peneral m?}llremont o{ ot least three ycars scxvice in a o
bW e puat beweri W ventrel tennre deoutations may also be rclaxed ' |
to “two yeors in deserving cases of weritorious service Ln the lorty

BX La.alt-_ .

.
L
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Y Bpeot fio entyy ehalt be wwe fn Wie Colle 0L ull cnploycoun who ?

Jddered 1n ull tenive of vorvico In the North rastiaxn [eplon tw
ﬂ.ﬂiu t offat, ' .

(180) gocetal (aly ) A%NR ALhoxanee s

, ventrul wovernoosd edoilioe eiployeou who hiave all Ingia
transtrer Liantirwy wiku ve granted & speviul (Cuty) allowanoe
a1 the rale of ¢H per oent of buolo pey sudbjewt W a celling of .
By A0/« DU omnth en postiny We any station in the Lovih lastern
. kegton, uoh of tlose erpleycer who wre except froam poyuent of
CoIncome tax will, Fevever, not be eligible foxr tuio spcuial (J)uty)
- Allowarso, Wpecial (Ily) Mllowmwe will be in addition to oy 3
spcoial pay and/or Depuilatiun (iaty) Allowarwe alycawy belng -dyawn
pubiect to the conditlon thut the {otal of such spcoial (miy)

Allovgnse plun speolal pair/l)cmlmuon (Duty) Allowance will not
excod s, A0/~ pom, uvcelol Allowanse like Specyal Coapensatory
A}.lfouaxzoc vill be drawn szparately, _

L (LY) Su013) Gorpenoatery Allovend
1, Ags8A ang geghalaya

The xrate ot ihe allovwnce wnll be 5% o{‘ Doanlo pay oubicot
to maximm of fa, HU/= p,ie, adudveible Yo all emloyccs wlthout

m):i( poy 13042, The ahsve alleuzioo WLll Ye adodooivle witn
Ceffecd frow =7-17087 In " the cene of Assarn, .

- o~ -

LR Bl R e R e Radk BadP e g
2o Manipu

The rate of Allowance will be as follows for the whole of
. Moanipur -

i . Ry upto ts, 260/ By 40/= p. oy °
< " : Ny abOVB B3 260/- ) 15% of basio pa _B\lbjcct {0
mxiomm of fs, 1’%\)/- Do 04

© 3¢ Zxkauxa o

Tho 16160 of the 8lloweace Will bo a8 follows

(8) JbLficuld. axcos - 25% of oy subjeot to rinimun
of & 5% ~ and mximn of
- , fsa 1507~ pom,

(M) Othex apceg

Day upto s, 260/~ Be 40/« pom,

Poy eteve ko 260/- 154 of basic pay subject to a
T e rpximun o f s, 1%0/- Pelly !

~ Thoxe will ve no ohange in the oxiating rate of Speutial
Qotpithoatory Alluwuoe cdrtcordidb) e Sn \unwohel Pradeuli, bugalanuy and = -

Migoranm ana the oxieting rate c¢f Lloiurbance Allowanice sdwisulble. |
dn specliicd areas of tizoram,

: 90/« LXK XX XX XX .
Undex Beoxetary to thu Govt o india

\M D\‘\\\,“-)l)._\'_\_’\ o~ . . o

(D. V. S. Rayudu) | - : :‘,
At BYR : , o
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The undervigacd in vircoted W rufer t0.thio Minisiny'o Odbie HOo
114/3/803 10, 1V vated 14th poocioer, 1983 and 30th Maxoh, 1984 on the
5404 mentioned avove and to say that the quantion of mkinpg sultablo
srovoments 41 tho wllowancus duu fasilitlon to Cengral ovt, onmploy- . -
o ponted tn Ropth Bastorn repion vorprising the States ot Asual,
choleya, longpuy lagaland, Tiripura, lupgehan Pradesh and Ml.zorain o
9 been cnpgaging the atltentior. o1 the Govt, Aoordingly the Fresident = - =
“povw plensed 10 declde en followsi- Lo

3 A DRIB LS CERuEEELENELICHIBEE ton

) crvre oL poting/depu Ayl v |

- WNe eriuting SZ.rovlsions ag contuined in thie Miniotry's O.l
ted 1441283 Wi 1 coniimao.

1) wehchtane. for Gonkeud deniiation_aud and frolnihy anioud -
L aarzmwaniwmwm,mmmm.%_rm%Lﬁs )
provioions as coirtalnad in thio Finiutry'o CeH.

- The exblasting ; .
hed 14e14.0% will continue, Cadre authoritics are adavised to glve

6 welghtope for oaticfectory porforuance of duilce for the presori.
el teruxe in e Bopth-rast in the mtter of pro mtion in the cadre -
snta, donutation & Contrel tenure posi and couxcen of taeining abroad.. .

£44) sheala ' low . - . ’
N ),ﬁ?%%?i‘ﬁ }%’&'l&'&f‘ifg}ggcployoou who have Ll Ind{n trwsia
£=bility vill be gronted apeci.l (buty) Allowance a4t tho aate of

24 ¢f bnolec pay subject to ociling ol . 1000/~ per uonth on posting

o0 any otatiua dn the Hoyth=ttitoin leglon. Special (Dutyz Allovance x-
41] be in addition to eny spesial pay -xd/or deputation dut{) allovwan~ ..
e already being drawn cubjowt to the condition that the toinl of such |
Tlowanne will Not exoeced fae 1000/~ pouy fpeolal allowutolt liw spovial
ompenastory (Remte loo alityp Allowance Conatiuotion Allowaawe and L
projeot Allowarse will bo dravn sepaidtelye '

" The Guntial Govi, Cililiun cployces who sre moub(xs of toheduled

Mihes end nyve othezvine eligible 102 the grant gpeciul (Datly) Allow= .o .
anc e undger Wis pars ond orxe excuped Lrom peyRent of lucolc-lex waer
e TnooLio-Tax 2ot will also drow ipeolisl (Duiy) Aldlowwce.

NS

. i
1
Vo

Suselab.gommenantery, ALlovarogs- - |
e ﬁh@ rcoomcnaaﬁ.vna 01 we 4%h pay vomisesion have becer agocp= .
ted by the vavie aud cpooial CGoipunsatory AMlovance at ihe xevised
fave been made effwtive from 1- 10-86 (1=10-86), '

* ty
[
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o T abpye orderis will glse apply ‘YL B g e am*e o tho
Se..ntml v, emloyees popted in ANG ziagn o 71Coy an dL.0483 ang

~lshaaweep ASliald,y UHene LIder wili alsg apply JUtbigq o ny

o kiveers sogled to IM,L, Vouncil, waen tney ay s

FURSAETSY ¢ dtaticre 3 :
WO HoFa berlon, : 2
2y Mhese orders will take afrect fron e aat ey Laze,
Ay I 59 fay ag the nersong berving the Indian et & Ccounts

deptt, o BCiLCrnea thege OXu€rs issue after “onevltuii~y with the

VoiRIoller & muitoy General of India,

e T EINLL v ‘tler o tuin Yergyancun 1s-attached,

Joint 500 1€ tary " 1o We &1t of India,
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PETm T e GUWAHATI BENCH : L
. SUWAHATI S
6773196 — J\N\ S
: ) | In t?e/@atter of s- g
Ty A iy 0. NO. 188 @F 1995 - %
| | esoe Applicant )\Kwig

-V
Union of India & Others
$00e Respondents £
Written statement for and on behalf of Respondents
- Nos 1, 2, 3, & 4

I, Major'M.K. Arora, Garrison Engineer, 859 Engineer

Works Section, C/0 99 A.P.0., do hereby solemnly

affinn.and say as follows 3-
1) That I am the Garrison Engineer, 859 Engineer wWorks
Section C/0 99 APO and Respondents No 3 in the case, and
acquinted with the facts and circumstances of the case. I have
understood the contents thercof. Save and except whatever is
specifically admitted in the written statement the other
contentione and stetement made in the application may be

deemed to have been denied. I am compentent and authorised to
file this written statement on behalf of all the respondents,

- 2) That the respondent beg to state that the special
Compensatory Allowance (Remote Locality) was ordered vide Govt
of India, Min of Def letter No B/37%5 9/%6/?8-3(a)/165/D(Pay/
Serv1ces, dated 31st Jan 95. The order came into effect

wef Olst Apr 1993. As per Govt of India, Min of Def letter,

it has been ordered that field service concession vizea~viz,
the special compensatory allowance (RL} will be admissible

to the Defence Civilian employees on representation from
all Defence employees of thisjorks section during the month
of July 1995 the payment of arrears of SCA (RL) for the
period from Olst April 1993 to 31st Jan 95 was made after

obtaining the UNDERTAVING from the employees that "Any over

Payment of arrears of SCA (RL) that may be found at a later date
1s refundable to this office".

3) That the respondents beg to state that the amendment to the

above order Qas issued vide Govt of India, Min of Def letter

Contd....P/2
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No. B/37269/AG/PS-3(a)/730/D(Pay/Services) dated 17th april 199527

regarding Field Service Concessions to Defence Civilian Employéé

serving in the newly defiaed area under which it has been

- clarified that Special Compensatory Allowance (RL) and other
. 'Field service Concessions are not admissible concurrently, but

these orders on the subject were received late in this office.

4) ‘That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

instruction to this office and Asstt, Accounts Officer vide

his letter No. PAY/01/IX, dated 31st July 1995 that payment of

. arrears of SCA made to the Defence Civilian Employees is
irreqgular and be recovered in lump sum as the employees are

availing field service concessions. Both the concessions 1.e.
SCA (RL) and Field Service Concessions could not be granted at
a time. The matter is under examination in consultation with
Min of Def in connection of Govt of India, Min of Def letter

dated 31lst January, 1995 as modified vide letter dated 17th April 95,

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS~3(a)/1862/D(Pay/Service)

dated 12th Sept 95 under which para 2 of Govt of India, Ministry
cf Def letter dated 31st Jan 95 has been deleted and substituted

a8 under t-

“These orders will come into force wef the date of issued
of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already
availed by Defence Civilians as part of Field Service
concessions from ‘Olst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995",

6) That the respondents beg to state that in view of the
above, if is clarified vide Govt of India, Min of Def letter

No B/37269/AG/PS~3(a)/1862/D(Pay/Services) dt 12th Sept 95

+that both of the concessions are not admissible at the same time.

7) That the respondents beg to state that this unit is located

'in the remote and hard area at the distance of 140 Kms away from

Tezpur at the height of 4749 ft from sea level where evemm

communication to and from is very must infrequeant due to the

rough tarraln of the area. Based on this fact, the Govt of

Iindia, Min of Def has declared this area as Field Service Concession

area wherein the cacilities for field concessions are being enjoyed

F o) T S



By Defence Civilians Emplypyees a3 per 3avt of India, Min ef Def \\
letter Ne. 4/02584/aG/Ps~3{a) /191 /s{pay/Services) dated 25th Jan®
1964 35 medified vide Goevt of India, Min ef Def letter Ne. A/2576/ -
AG/PS=3(b)/146-5/2/D(Pay/services) dated 92nd March'l1968,

In view af the clarificatien receiveé on Gevt eof India, Min
of Def letter dated 3lst January'95 and 17th April®*95 vide Gevt
of India, Min of Def letter Ns. B/37269/AG/pPs=3(a)/1862/D(pPay/Se=
rvices) dated 12 Sep'95 the recevery of arrears of SCA(RL) fer the
peried frem 9lst April?1993 te 3lst Jan®9%5 is required te be made
28 SCA(RL) and ether allewances are nst condhrrently admissible
alsngwith FPield Service Concessions,

-

. 8§ That the Respeondents beg te state that en perusal ef sur eld
-recerds, it is revealed that the Civilian empleyees of this effice
were granted SCA wef lst Oct*l98¢ vide Govt of India, Min ef Def
letter Ne, 20014/5/86/E~-Iv dated 23 Sep'1986, The SCA(RL) was
claimed in respect of this effice for Defernce Civilian Empleyees
threugh the regular pay bill fer the menth ef 12/86 sut the same
was disallewed by AAO Shilleng st#ating that since field service
cencessions are being enjeyed by the empleyees of this effice and
therefsre ne SCA{RL) is admissible, In this cennectien para-4 ef
letter dated 23 Sep'ld86¢ i3 relevant. It states that where the
hill cempensatery allewance er any ether cempensatery allewance is
masre beneficial the same may be allewed in lieu of special cempen-
satery allewance, In sther werds anly ene cencessien is admissible
at sne time, The payment against the intentien ef Gevt srder cannet

e autherised,

In view ef the present erders received en the subject, it is
very clear that the SCA(RL) and availing ef field service cencessien
at the same time are net a€missible, Hence recevery eof arrears eof
SCa(RL) fer the peried frem lst April?1993 te 3lst Jan'l1995 is
required te be made as'per Govt of India, Min of Def letter dated
12 sep*l995, |

The irregular payment ameunting te 8%, 22,99 lakhs made in
accsunt ef arrears of SCA(RL) fer the peried frem lst Apr'l1993 te
3lst. Jan'%5 1is required te be depesited with Gevt as the Defence

Civilian Employees of this effice are enjoyed fiedd cencessien,

Since the empleyees of this werks sectien have been paid the
$CA(RL] fer the peried from 1 Apr’93 te 31 Jan'95 which is {irregular
in terms ef the existing Gevt srders and the latest clarificatien
received frem Govt of India, Min ef Def letter dated 12 Sep?®5 en
the subject, ne SCA(RL) will be admissible cencurrently with field

service concessien. Hence ameunt already paid termed as irregular

is required to be recsvered from the employees,

Contleoee oP/‘ ".’0
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? That with reference te paragraph 1 #f the applicatien the
respendents beg tc state that 2 representation from all the
Defence Clvilian Empleyees of this efflice during the menth ef Jul'
1895, the payment of arrears ef SCA(RL) for the peried froem

1st Apr*1993 te 3lst Jan'95 were mades after odtaining the undere
taking frem the empleyees that "any ever payment ef arrears of SCA
that may be found later date, is refundable te this effice,.,*

On pqyment ef arrears of SCA(RL) fer the abeve peried, CDA
Guwahati issued instructiens te this effice and Asstt, Acceunt
Officer vide his letter No, PAY/01/IX dated 3lst Jul®l995 that
paynent of arrears of SCA from 1 April*l99%3 te 3lst Jan'95 made
te the Defence Civilian Empleyvees is irregular and be recevered in
lump sum as the empleyees are enjoying filedd service cencession.
Both the concession i.e, grant of SCA(RL) and availing of field
service cencessions could not be granted at the same time. The
matter is under examinatien is consultation with Ministry ef Def
in connection ef Ministry of Defemce letter Ne. B/37269/AG/165/
pPs=3(a) /b(pay/services) dated 31lst Jan'%5 (Annexure-I) as medified
viée Min of Def letter Neo. B/37269/AG/Ps-3(a)/730/D(Pay/services)
éated 17 Apr'l995 (Annexure=II}.

19} The both referénce te paragraph 2 and 3 ef the applicatien
en the respondents have ne cemments,

11) That with reference te paragrash 4(1) ef the applicatisn the
respandents beg te state that this being the remete area lecated at
a distance of 14€ Kms away from Tezpur, at the height ef 4749 ft
abeve sex level, the esgential commedities are being ebtained frem
Tezpur By lecal marchants and thereky the cest commedéities are very
high, Baéed en this fact, the Gevt of India, Min ef Def has
declared this area as Fleld Service cencessienal area wherein the
facilities fer field cencession are heing enjsyed by Defence Civile
ian Emplsyees as per Govt of India, Min ef Def letter Ne. 4/02584/
AG/Ps~3(a) /B(Pay/services) dated 25th Jan'l1964 (Annexure-IIT)
modified vide Gov: of India, Min ef Def letter Ne. A/25761 /aG/Ps=~
3(b)/l45~s/2/D(Pay/Services)‘dated 92nd March'l968 (Annexure-Iv)

. Contd,edse 04 ,p/S-’.“;‘."
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Houevar as per the preséht Govt, order this araa has been . -
declarad as modified field conceﬂslonal area vide Min of D;F
~letter No, 37469/AG/PS-S(a)/QD/D(Pay/Serv1ce) dated 13th Jan 1994

(Annexdre V) and ths payment of arraars of SCA (RL) uaacmade‘ } .
accordlngly on recalp; of Govt. of India, #in of Def letcar

No, B/37269/AG/Ps~3(a)/165/0(Pay/Servics) dated 31st Jan 195

!

(Annaxure I) which was later amanded vids Govt of Indla, ﬂln oF

I

Def lett&r No,. B/3?269/AG/PS/3( )/730/0(Pay/Service) dated '
17th Aprll 95 (Annexure-II) that Defence @ivilian emplonPS in:
the nauly daflned field areas, spacial Compensatory (Remote. ﬂ
LOCallty) Allowance and othar allowance are not cOncurrentlyA:3

' admissible alonguith Field Service Concessions"

In visu of the abo\m, botih the concessions could’ not be

granted at yhe same time as clarified vide Covt of India, Nln of

Def letter oated 17 Aprll 95 quoted abOVL, as such the payment p
C>

made an, account of arrears of SCA (RL) from 1st April 93 to: }
31st Jan 95 is 1rregular. The intention of the Gout, of Indla i R

order is vary clear i,3, only onn CODCBS’lOﬂ ﬂlbher Speclal

"=’=Compensatory Alloua nce in terms of Govt of Indla, Min oF an f

‘Lwileuter dct ed 17th april 95 or any othar compensatory al70uance/

,;concesslon avall=Dl@ in terms of gny other Govt, order uhlcheven

R mora beneFlclal is adnissible, f - A
W I
et ‘,‘

}'_I» is further clarlflad that the concession of special j

- ‘Campansatory allowance and fisld service concassions are given

under different orders, the same are not admissible sxmultenbously.A .

12) That ulth raferance tow pdragraph 4(2) of theappllvztlon
!

. 4
"the respondent beg to Suate that so far the paynent of 5pec1al %
Compensatory (RL) Allowance to GREF Personnel is roncernsd, thlSﬂ:

office has no. commsntc to offsr qlncs the Govt., orHersr rugardxng

non- adm151blllty of both concessions goncurrantly are vaty clqar_

%3) That with reference to paragraph 4(3) of the apolieation }

tha respondants have no comments. { j"p
14) That uith reference to the paragraph 4(4) of the application
Min of‘ Def‘

!

Com‘.deu..P/é :

the respondents beq to state as per Govt. of India,

*oy
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\jattor Noo 4(7)/77/D(C1V-I) ddtsd 14th July 80 under which apecfgl
compensatory allauance {RL) has baen.grantad initially ths

allowance in guestion is not admissible to civilisns who are in rece
eipt-of field ssrvice concessions, It has been clarifisd by the
Ninistry of Finanpe (Deptt, of Expcr) that ths basic cOnditiﬁng o
forvaqmisibility of the allowancs ramain the same, In bonnectioh,
para=4 of Oﬁ No, dated 23 Sept 86 (Annexure-VII) is relevant, 'Ig
states tﬁat‘uhere thé hill compensatory ailouanoe or any other
compansatory allowance is more beneficial the sams may be allou@d

in lisu of special Compensatory Allowance, In other words only ahe c
cencession is admissible at one time. The payment against the infénb:
tion of Govt, ordars connot be auﬁhorised,

15) That uwith referance to the paragraph 4(5) of the application
tha rcépondsnts bog to state that as ﬁar Govt, of India, ﬁin of

Def letter No 8/37265/AG/PS-3(a)/165/D(Pay/Sarvices) dated 31§t'"

Jan '95 (Annasure-1) as-modified vide latber Wo, 37269/AG/P5~3(5)?'
O(Pay/Services) datad 17th april 95'(AnnaxurenII the Defenceo .
Cfvilian emblayees ssrvinng in the nauly defined modified fisld

area, ths special compensatory (Remoté Locality) allowance énd

other allces are not concurrently admissible alonguith figld servfce‘
‘concescsion, The amployees 6F thisg office are in recaipf of o
fisld Ssrvica Conceshionxtill data.

'fé) That with rofsrence to ths paragraph 4(6)} of the apnllnation
tha razspondsnts bsg to state'that it has been laid that ihe ‘
memora Nda dated 14th Dec 33 (Annexure=VIII) and 1st Dec 88 are
meant for attracting and retaining the service of competant
‘officers posted in the North Easbéern Region from othar parts of
.the Country and afe not apolicable to the personnal balonqing'ﬁo
the region where they= ars appointed and posted. 3ince ths
applicants have b22n apponted anhd ﬂostad in tha North Zastern
51/95 was reJectad.

Ruglon,Athe claim does nct survive and OA No,

17) That uith refarence to ths paragraph 4(7) of the application

i A A ) a n the subject
thz respondents beg to state tha§ tha oresant order O ) 3 _

has been issued vide Govt of India, Min of Daf lettar No.

8/27259/a6/7 J—a(g)/]QSQ/D(PaY/SeerCB} dated 12th 38at'95

™ 2
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A e RIS e, 8 . ) . ‘ P
{Annexure~J¢JI} under which oara 2 of Govt of India, Min of Def ‘jL -

T
S R
.

_

tottar o, 5/3 7/6W/15/H~-5 :)/163/D(Pay/aerv1ce> tatad 31st Jan fés
ﬂHnnnfuran) has baen dolmuaf substituted as ‘under :-
" The 5o apdope 1 ekt o . R P i
fhesa orders will come into force waf ths date of lacue of

this

f—

atter namaly wef 31st Jan 95, In cthar words, no racovéry \
will’ba.made an account of concession like fres ration/free singlé:acbiv
ommodation sfc, izlready availed by Defence Civilian as part of Flald
service Cons s3ssions from 1st april 93 to 30th Jan 95, Slmllarly o
paymsnt on account of bJA/:CA/aLQ(RL) will also be mades from 01st Qpill
93 to 30t h Jan 95 ¢,

The abowve clarificgtion is enlf e%planatory and there is no  !-
further cﬁmmynts to offar, | .
18] That with refa:ancé to paragraph 4(8) of the application the
respondsnts bag to étata that CDA's letter for ﬂeuovury of arrasars
éf SCA (RL) paid to the Dqunce Civilians emplovees For tha per*od L
from jst April 93 %o 21st Jan '95 is in erer as par Govt, of Indié:
lettar guotszd in';ara-T.abova. 5incs the Dafance Civilian empioveés
6f thic organisation ara in receipt of Fisld Service Conue081ona, the
tequest for grant o SCA (RL) in addition to Fisld sorvice conc938§0n
is &ot aJm1~¢’ble.as per*axisting orders, |

19) That with afarence to paragraph S of the application the

]

respaondents have nc comments,

20) That with pefarance to paragraph 8 of the application the

raspondents. have no commants.

21). That with reference to paragraph 9 of the application the

H

raspondents bzg to stata that the clarification recasived From Govt,.
of India, Ministry of Dafsnce letter No. 8/37269/AG/PS-3(a)/1862/
D(Pay/séryice) dz tod 12th Sept '95 (Annexure-VIII) has categorlcally

stated that both thz concession are not admissible concurrantlyﬁaantth
X N

>ass2d by the Hon'ble Tribunal may be vacated,

22) Thét with refarence to paragraph 10,11 and 12 of the apwlicati?h.

the respondents havz no comments,

COﬂtd..- 00p/8
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23)

‘

That with the respendentéd trives leave of the Hon'kle

Tribunal te file additienal written statement of eccasion i

v !‘,( .
arises, : ’ :

i

<<
it
e
I
i3
4
i
43
t
o]
1=

I, M3ajer M X Arera, ‘Garrisen Engineer, 859 Engineer

from the recérds of the case,

at

f

MAJCR e
Gairison - Engineer - ;
859 EMGR WKS SEC

R TR

.

i

e

t

! N B
Sy

!..”
|

...
o N e s

Werks Sectien, C/O 99 APO de hereby declare that the statement!
made in this written statement are true te my knewledge derived

~ S|
T sign this verificatien.en this the of February%l!"

N .
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Y
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cCov/lrrvices) d-:sd 31 3an '95,

oL e

———e —

0\ ./Imnf.—z_

. of 3 lottar Mo, 8/37269/17/P5-3(a)/165/D

.

CFIELY TIRMYIE CONCE331OMS TO DEFECICE CIVILIANS
CURRVMING Xi TAT LY DEFLNCD FIELD 3R AS

I 27 dirzctod to rofer %o Para 13 of Govt lattar Ma, -

£7253/46/25 32)/D Poy/Sorvicos dt 13.1.94 and bo convay the

s:nction of thy prosidant to tha following Piold sarviea
concussion Lo Dofcico civilians in tha Nowly dafimnd Fiald
Ar3a9 & lwdifisd Fiold Arsas gs dofined in ths abova
raontionod lottar ;= ‘

2e

3,

1) Dofonco civilion omnloysoo aorélng in ths nsuly d4s° ned
fiold arcac will continua. to bo oxtondad th- =mn- <o

wive 220 esd i Anmagurs 'C! teo Covt iotssp 0. /N2 sf oS
A5 3{a)/97-5/0(Pay/Sarvicsn) dt 25 Jan 'G4. C;fensa

civilians omploysas earving in faylv DoPinod Field Areas

will continua to bo axtendod thy concesolons onumara‘sg
in fppendix 'B' to Govt lottor Moy AP 25762/10/5 3(s)/

'146=-5/2/0(Pay/sorvicos) dt 2nd Parch 1968,

§4) In cddition to gbowva, tha Dofance civilians auplova.x
sorving in tha noulyd dofinod Fisld Arags and jodified
Piold craas will bo ontitlod to payeant of Spncial

- Compengotory (Ramoto Locolity) Allowanco and othap

allouwancog a3 admiosiblo to Dofonco civilians as par tha

oxisting instructions fssuod by thio Ministry Prom tims
to tima, : . |

Thaca ordoro will como inio Poreg WeGoefe tst Npril 1893,

This isgucs with tha conzurroncoe of Financo Division of

this Min vide thoir DO No, 5(a)/65-AC (14=94) dt 09,01.1995S,

Yours.faithfully,

Sdf/=x x x x
( K I Tluanga )
Undor Socretary to tho Gout of India,
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copy @

NOe B/37259/AG/PS'3(a)/1862/D(pay/Services)
™ ’ ' Government of India A
Ministry of Defence )
New Delhi, the 12th September 95,

7’

CORRIG ENDUM

The following amendment is made to this Ministry's
letter No..B/37269/aG/ps=3(a) /165/D(pay/Services) dated
31.1.,95, regarding ¥ Field Service Concessions to Defence
civilians serving in the newly defind Field Areas :=

Paré 2 may be deleted and substituted as under :=

. wrhese orders will come into force wWo.eo.f, the date
of issue of this letter namely w.e.fo 31:1,954 In
other words, no recovery will be made on account of
concessions like free rations/free single accommodation
etc, already availed of by Defence Civilians as part
of Field Service Concessions from 1,4.93 to 31,1495,
similarly, no payment on account of SDha/sca/SCA(RL)
will also be made from 104,93 to 30,1,95%,

24 This corrigendum issued with the concurrence of the
8 Finance Division/AG of this Ministry vide their I.D.
Nos 1033-pA:dated 11.9.95.

S3/=x x x X X
( L T Thuanga )
Under Secretary to the Govt, of India

To .
The Chief of the Army Staff
New Delhi

m o — o v——— t— ¢
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Aangxure ‘f° §?/

Copy of liovt of India, ! 00 letter Jo. L/37269/K3/1530a) /7307
p(Pay/t ervices) doted 17 April'dd.

FIRLD $rnVICE CONCESSIONS 10 DETEICE CIVLLIANE
CinViada L4 dee e LY Derifdsd 1 iieli) AASS

1. The following smendments is made to this linistry's letterx
No. B/3726%/AG/053(s)/0( Pay/s exvices) dated 39 Jan'v5,regarding
Field Service Concessions to Uefence Livilians Cerxvieg in the
newly definad F'feld Axeas 8=

" he Dofence Civilian employoes,soxviny 1in the nowl

defined modifiud ¥ield areas,will contlnue to be ent tled

to the special ( ompensatoryiioemote Locality)Allowances and
otiior allowance s admissible to defence Clvilans,as

nkrheskxy hithaertefore,undar - existing instructions

issued by thls Ministry from time to time, However,in

respect of Defence Tivilians enployess in the noewly

defined Fleld Areas,Speciel Compansatory(iiemote Lecallity)
Allowance cnd other aglowancos are not concurrently edmicsible
alongvith Fleld Lervice Concessions,”

24 This Corrigendua issues with the ccncuryence of the
Finance Division/A: of this lLilnistry vide thelr L.D. No.
388/PA dated 05 April'es,

T Sdf= % X X X X X K X X X X
{ L T Tluenaa)
Under Secretary to the Jovt of Indla

( Tele ¢ 3012739)
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Copy of secret letter No A/25761/aG/Ps3(b)/146~5/2/D(pay/services)

. i v

»

. dated 2,3.68 from R Govt of India Min of Deﬁcxfew Delhi, gg

v “iSub : Fileld sevvice Concessions to Army Personnel And Defence

Clvilians in Operational Areas

I am directed to fefer to this Min letter No A/02584/AG/PS3(8)/

97-5/D(Pay/services) dt the 25th January, 1964 as extended and Army
Instruction 7/5/48 as amended from time to time and to say that the

Bresident 1is pleased to sanction the following modification with
- effect from the dates shovn :e ' :

(a) The rates of special compensatiry allowances will be
revised as under with effect from the lst Mar, 1968 :-

Rank " Rate
Hony Commissioned officers 30,00
Jcos 25 ,00
Hav. 18.00
Nk 15,00
OR 13,00
NCs (E) 10,00

(b) Field Service Concessions will Cease to be admissibbe to
officers & personnel (including civilians paid &£ from Defence
Services Estimates) serving in Municipal & Cantonment areas of s~

(i)  SRINAGAR, JAFMRU, UDHAMPUR and Darjeeling with effect
from the Ist March 1968,

(i1i) siliguri & Bagdogra with. effect ffom Ist March 1968,

(c) consequent upon the withdrawal of field service concessions,
the following concessions would become admissible at the stations
mentioned in (b) above with effect from the dates shown therein

to Army officers and personnel to whom the orders referred to
in para 1 above originally applied,

(1) concessions listed in AppX 'A' to this letter to service
officers and personnel and those in Appendix 'B' to civilians
paid from Defence Services Estimates,

(i1) special ad-hoc allowance of Rs, 70/-pm to married
service officers forced to live singly due to non~availability
of married accommodation for 2 years, the position to ke
reviewed before the eXpiry of that period.

- (1ii1)  The concessions listed in AppX °'A' and the special
ad-hoc allowance referred to at (ii) above will be

withdrawn when married accommodation is available to the
extent of 50%. '

|

124 Field Service Concessions for all the other areas would
‘be reviewed every two years.

3. This letter issues with concurrence of thf Min of Fin
(Defence) vide their U.0, No 279-S/PA of 1968,



A~
? .

SESEED (//_ Appendix °B* to Ministry of

Defence letter No A/25761/ac/ §¥

‘\’7 Ps3(b)/146~s/2/D(Pay/Services)
\\ - Dated the 2nd March 1968

Concessions Admissible to Civilians Paid From Defence
Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUTTED).

(a) Free remittance of family allotmentso -
- (b) 2 postage free forces letters per individual per week

(c) Remittance within INDIAN limits of money orders and

. indian postal orders free of commission upto the maximum
valu€ of Rse 30/~ per month per individual.,

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent., If the
accommodation retained is required to be allotted to ,
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of the
individual concerned.,

Note := lo; Dearmess allowanges will continue to be
admissible in full, '

' Note:= 2, The concession in (d) above is applicable only in
respect of accomodation held by the Ministry of :
Defence, Separate orders will follow in respect of
accommodation belong to the Ministry of works ¥
housing and supply,
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B 17672 (nn 80) ¥ARIDALLAD Ko 10) SGUTW:vAST adong boundary i
' to poim. 21577 (M2 2466) again alony houndary to (GRANT zx‘ B
2768 RALPS A NI B TABTY along i bobn ko GR NT 4269 :

P
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-1

L S0UTH £alT alony boundary to HASSHULA (KT 5662) SOUTH- J .
ab Qi 3Tpstn Sainl boundery AGTURNSLLE. (83 6R6D)) SOUTH and EAST!. ¢
Gl hila ~"' 1 1on hnvndrx:'tu SFAFG LTI (3 SE20)F RADALIAN GURES ' x-_
~OVLp s by ::,wm,,-érm prify cods 7010 WK HESION S TITH: 'AL AND .

{

i

t

!

1

euviiodon o bri ke REGION AL DDA S T pEse e

2e HTHCCHAL PUMLR SH =’ f0sir 2long ithie “Followingl«dine and

beyond -
Juled . ;.u:lxug ‘:AOII AR t e L Y 7 S SO ¢

LS R "fd.‘d,ﬁ oot p'qrth and ‘€hidn Vnullah ltcﬁ‘poiut 12380 (g4 0891)
sviiully L XA ryn i mullkh' o 18y Jurction withi QEIAE at (MY
8603) SLUTH oot along R CHOILY VIO KHOKUAR (12 43)

..BOQ . .
0.9.090.




~ straight ldne to Jaodruw 2. (7., 2356) = <OUWITH EALY 10 ClsLy

PO NG b 45) an’i utrdi-‘h liliin to lL VD FOARAN {C'L 6’:86)
clouy !wwnll R to PIR D08, T1 vase (T4 1550) then in

. {91990u) wlong wdver to CLIUIC.L (9408859) in Gtraight line t
to BAaRb.L wess (GR 944375) .

¢

30 UBIAR PReUESH < 'rea along the following line and beyond g

BAHSAY Pass (044875) goin: 20370 (949859) HARSSIL (9?3852)
FEDARHATH (W6 9555) BaouOin.ll (G 9053) ¥ WDUKLSH AR
(TH 0739) (e..cludin~ m.»/n limity) to JrMAGUAR (TH 3539)

g

YoLodFs (TH 5028) MILW (34 7423) SELa (GO 2593} v

CERIYALIRH (10 4994) and arear above 9009 EL in the
dis i:jnatc.u ¥ield rrea in Ampendix 'h¢,

40 HERL -~ ares along tns follo wing line and bhoyond ge *
Doint 14500 (M Aaﬂl) to SENGUH LIRS (MO 2883) » MATAU
(xv*“ 8TTT) wab NG (MY 1379) . LAPUNG (10 3289) KUANEWA
{MO 2803) NYAFIR (u:) #525) to ¥th mile - sione {(Cne ZIRO e
RZAPIN foad) 9th mile stone (On DAPORIJOSLIMERING Hoad)
HoYurs (L 9370) 2nd mile srtone north of YRk (M 9575)
LOSTING (ML 2592) Daudil (e 62C8) mn.w:m, IN (MR 8811)
FRONLI (red 2 107) GUACESON (101 4592) LADBON (M75379)
HAYULIAMS (i 0199) CHOwal {3l 9943) « KUDHU (x 0128) -

-

Peint 3‘1’30 {f\;: 1403 w VIJAYNZG, R ( 15 4566). L

%

Se CYTHID - Gontir and Dorth Zast of the lin2 runming fram ,
aoint L3789 {0 96) « polat 10140 (LT 17) point 10405 (LT 38) N
peiat 9510 (LY i8)e Nala Junction - (LT $373), 2A0AnGivEn (LT 5
0751) point (L4 64). ‘ t
i

RESLAIOTED ;

i

Y N ;
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LG ¢ Govt of India, (/ db
kg 14 ) .

M¥yhistry of Finance N
" ,* Deptt of Expenditure ‘ ‘)/

New Delhi the 23rd Sept'86

CFFICER MEMORANDUM

Subjet : Grant of Special Comp (Remote Locality) Allowance of
Central Govt emplowees posted in Arunalchal Oradesh.

The undersigned is directed to say that consequent upon
decisfons taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp(Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(1)/1c/86-dated the 13 Sep 86.

. Banction of the president is hereby conveyed, in supe§ssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gowt Employees posted
in Arunalchal Pradesh at the following revised rates :-~

-—_—---—-d.-—-‘0—----‘--—------‘-------

srl Area Rates of Special X Comp Allowance per month (Rs)
No Basic Pay Basic pay
below of Rs.950/- gggic Basic Basic pay

Rs. 950/- above but Rs, 1500/-P2Y ©of Rs.
below 1500/-above  Of RS. 3000/-

Ut - 2230/- and above
below Rs,
2000/~ gbOVe
ut
: below
™ e w e o e @ wm m e e em _.......__.........-_--_---__--R..‘?_?.gg.o.é: ----------- -
1, Diffmxem-icult 150/~ 250/~ 350/~  500/- 660/~
. area of B '
Arunalchal
Pradesh
2, Through out 125/~ 200/~ 275/~ . 400/~ 525/-
Arunalchal : ' '

. Pradesh except
‘difficult areas,

--..---------------“------------o--

2. These areas take effect from 1,10.86 for the period from 1,.1.86
to 20.9.86, the above allowances will be drawn at the existing rastes
pn the matopnal pay in the pre-revise scale,

3. Pay means pay in the revised xxscales of pay introduced under the
ccS (RP) Rules 1986.R In the case of those who retaihed the exist
scale of pay. It will include besides pay in the pre-revised scale of
pPay appropriate dearness allowance, additfonal dearness allowance
dearness pay ad-hoc DA and interim relief thereon at the rate in force
on 31.12.85. Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date
prior to 1,10.86. The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance

so drawn and that admissible at the revision rates as et henal

to him, The prdtectiosn wil mmmdx continues till the employees rem-
ains posted in the said region and becomes eligible to higher amount .
either on promotion or otherwise.

Contd,., e¢02/=



L &

oA

(cort}

- 2 - “1}9 - |

- X

~ Note :.Pay means pay as pay as defined under FR. &k 9(21)(a){41}.

4. The Central Govt employees in respect of Special Compensatory
allowance & under there order will:-not be entitled to composite

Hill compensatory allowance in addition, However where the Hill Compe=

nstory Allowance of any other compens&tory allowance admissible is
more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance,’

5. - The Special Compensatoru allowance will be zx regulated during
leave joining ® time and suspension in the same manner as City
Compensatory allowance under this Ministry‘®s Office Memorandum No,
2.((87)-E~-IT (B)/64 dated the 27 th November 1965 as amended from
time to time, ’ g R
6. These arears will apply to civilians employees of the Centwal
Govt belonging to Gmoup B, C and D only. These orders will also

‘apply to the B,C and D civilians employees paid from the Defence

Service Estimates, In regard to Armed Forces personnel and Railway
Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Railways resvectively, .

7o In their applicatioh to the staff of India Audit and Account
Deptt, these ordess issue in consultation with Controller &
Auditor General of India, :

8. Hindi version of the order is attachéd,

84/ X=X =X=X=X=X
( R Verma )
Joint Secy to the Govt of India

e T c
S4/-x=X=X=x%

( PT pPeethamner )

Lt

For Garrison Engineer
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Lo e Sop adtntotine and retaining the sexvices of cornetsat
Comdue . .. navice in d lorth lastemn hegion comprising ihe Liaics
0r < - , . .arl-ya, -&dinur, hEgal-nd and firipura and the injon
Goxslans .o 6L fgunecl2l Praaesh o idzorad has been engupiag the
o et . ke lpvezn=at for cour tuh. lhe Governiznt had &ppodnteu
© . L7es vncer <he Chairomsaip of lecretary, Ycperiment of Iisecomnclh
¢ aGeanloe ~tive nefoLis, w revicw tac existing allovances wnd f.cili-
ticL ua.oiblc 4o the vorious catemrics ol vivilian tentr-l GOvcine
‘spd o, sleyecs cerving e this regoll & 1o sugrest sultable Lii0ve=
imiide e _iso.niemuntion cf the vomittee have been caze; ully
coachuiiiu 9y %%e Governicnt aru the P:Csicdent is nou plecascy
ceoide oo follouni- ' .

(1) vravzs o f peptanc/eeoustions

rheae vill be o fixea icrure of posting cf 3 years at & HCe

Jou pisiceas viin service of 10 years or lees ana 2 ycaro &b @

4 o irr of.iccers vith wic then 10 yeaxrs of sarvice, reriocs of

lcowe, %iofnins, cto. in excess of 15 day per ycar uill be exclu-

Gise covmiing the wiuic pesicd ol &/3 years, Cfficers, on gornli-

sl ¢ weo Lixeu tonure ol gervice ooationcd cbove, Loy be colcl-

¢ 26 .ex euting to a static.. of thelr cheoloe ag niar &8 poouible,
e.ioy vy perlorcance of cuties for tnc preseribed Wnuse in
ne Lot ouot shall be glven cue recogdtion in ikl cade 0s

Ll iule padicwrs in the avier of:-

cui Duiiou 01 uejutation or the venizul Governuzit ewoloyces
1~ .o states/lidon "teibtorics oi we rorth tasiein recgioi will

Gireni-Lly Ltoaox D yedrs unict can te extenceu in caxepiicnul

crues in wiipusies o ublic service as vell zo vhen the cmployce

CCalu vl b n2tnuacu to vtay longere She ad:Ausible uepuiation

altoveiee wiil «lco contimuc to be nuic wuring e period of

desutoticl S0 LXULGLe

(11 [-ighrage jor ,v',cntr, 1), @E&&QM@%”&E{; sbroad

'Y

e b il LG IR ondtuentd ok heaxaa,
() Promiicn in cudie posts; )
(b) cesutaticn to cantrul taimre posis; anu
(¢) ceourse of tzuining ahroad,

COL.G _ho, o aueddl w o uenteol temiae Genutations zmy clco be rclarcd
40 wo yeLns in decervin cuses ol writorious scrvice in i.c lorih

co e le

st evenal rceulicnint o at ie-st thrce years 3rvice 10 2

COltiooe eoo 00 &



; A e Gaooma e owloan o wie Gere 27 all Loployecs wuo

£

T s b e el 0 bemVioe dn o the Jez bl Lustan Toodon o

wealond Covesasont odvilien eDloyces vio have 8ll Insig
Sl LLantlis will be gpindiid o spaeicl (auty) Allovaice
<7 W nall 03 &5 por cent of basic pay cubjcut to a celling of
~e awf= 1 L00% on poutiug tic any station in thne Lorth lastemm
Svldnee Jbeti 0F 0T capleyces uio are execpt frou payaent of
AVl SRR L‘ill, hovwever, 1ot bc clié,iblc Yoy this s;;widl (L\IW)
Lhouascs dpceiul (uty) fllovaice will be dn aduition to any
Loe.n 4 oLy ang/or wenulatici (iuty) sllowl:se alscawy being drewn,
iibjest ot conurtlon et kv total of wrch spceiol (wmaily)
et aue slug oaceial pay/«coutation (suty) Allovance will not
LITLCL e 4W/= pel Lplul Jllovwance lise Jpcgigl vopendatory

[y 21suaree vill be drawm scpuruicly,

« WAv) Saein) Comansatony liaunrcess

[ep it ? o mL e
LIS - 1 .
1o 7ran ang ephplaoy

* “1. .;ate of the allouznce vill be 57 of pesic nay sudbjot
1w owanien of e 5U/= peZe aumesible to all employeiy without
Git oly «483%. Gne coove allcuonce will be aduadooible with

el ws Lrow 1=-7=182 {r 1.¢ cace of Losar,

i Rl Radl Badl Rl Rl 0 L I

3 Y

Z lonionzg, .

“he Late of Jllowvance vill be as follows Tcr tiuc whole of
andiun le

Tay voto ", £60/- e 40/= p,ow

=, LuCve Ny, 260/- 155> of bcoic pay subjcct to
mzioug 0l Gy 1HV/= peie

Je Lidoman

LLG L21Co ¢f the @lloucnce vill be ao follows :-

() ehidiends arean - 255 of nay cubjcct t- uinimn
of I3, 50/= anu &ui.ugof -
e 150/"' De o

(b) Cinex Lreds,

¢
My wto U, 200/- Ge 40/- poit
v
%y sbove e 6U/- 15 0f basic pag cubject o 8
, mximun or e 150/= pa G N
|
Lotat Wl ke 1o chemoe b “he exiotiag xute of Shecial \
LO.PUIIRICLy L ALleuaneC aaalSievic du Jyun.chul Zraqcria, aogclamu wnd
idzosan it Ui cadotine zate o uoiurbance Jllowwise acelssible
«H o Hpeel dvg Lpeas of Lizpran, N
Ol XNX XX XX XX \

Uncer Scorotary to the Govt o. Ingia

Retabs

l chubb~¥’ﬂ“i”'

(D. V. S. Rayudu) |
‘ AE BJR i
AGE (T) i

For Garrizon Engineer , '




